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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTH ZONE]) AT

CHENNAI
0.A. 225/2021
BETWEEN
Vidyadhar Durgekar .. . Applicant
AND
State of Karnataka & others ... Respondents

STATUS REPORT FILED BY RESPONDINT NG. 4 (KARNATARA STATE COASTAL
ZONE MANAGEMENT AUTHORITY)

The Respondent No. 4 respectfully submits as follows: -

1. That the applicant has filed the above original application seeking

direction from this Hon'ble Tribunal to remove/demolish the

Department, Youth Empowerment & Sports Department, Government
of Karnataka and City Municipal Coiincil, Karwai oin Di. Raviiich ainath
Tagore beach situated at Karwar City and on the Bank of Kali river,

Uttara Kannada District.

2. That this Hon’ble Tribunal had constituied a Joint Eapeit Cuminitice Lo
look into the allegations made in the above original application and the

soint Cominitiee was directed to ascertain as to:

mMember Secretary

KSCZMA



i) Whether any construction has been made in these areas in violation of
the CRZ Notification 2011 & 2019, and if so what is the nature of action
taken against such illegal construction.

ii) Whether the High tide and Low tide areas of CRZ areas have been
fixed with as per CRZ Notification 2011 and when they prepared the plan
of identifying the violations, they are directed to superimpose the CZMP
plan and locate the illegal constructions and then submit a report to this
tribunal.

iii) Ascertain the damage caused to the environment on account of such
illegal constructions and assess the environment compensation for
damage caused including the costs required for restoration of loss caused
to the ecology.

3. That the Joint Expert Committee after making Spot Inspection has
found that the structures that have been constructed on Dr.
Ravindranath Tagore Beach Kali River Bank are indeed violating the
provisions of CRZ Notification 2011 and has recommended to
reimove/demolish the following structures along with imposing
environmental compensation: -

i Construction of Rock Garden

ii. Construction Ajvi Ocean (Branded Food Court)

iii.  Construction of Drive-Inn Hotel and two floored building
iv. Construction of Open Stage (Mayuravearma Vedike)

V. Public toilet
vi.  Construction of Adventure sports hostel building

As per the Joint Expert Committee, this Hon’ble Tribunal was pleased
to direct this answering Respondent to take credible action and file

action taken report in this regard.




4. That the Respondent No. 4 submits that on 16/02/2023, KSCZMA has

issued notices under Section 5 of E.P. Act, 1986 to 1) Additional Deputy
Commissioner & Member Secretary, Dr. Ravindranath Tagore Beach
Development & Conservation Committee, Uttara Kannada District, 2)
Commissioner, Karwar City Municipal Council and 3) Assistant Director,
Youth Empowerment & Sports Department, Karwar to demolish the
illegal structures as identified by the Joint Expert Committee and file
Compliance Report within 30 days from the date of receipt of the
notice. Copies of 3 notices mentioned above dated 16/02/2023 are
furnished herewith for the kind perusal of this Hon’ble Tribunal and
marked as ANNEXURES - 1, 2 & 3 respectively. But the respective
officers have failed to take any action as per the direction given in the

said notices.

. That the Respondent No. 4 submits th‘at on 01/04/2024, KSCZMA has
again issued notices under Section 5 of E.P. Act, 1986 to 1) Deputy
Commissioner & Chairman, DCZMC, Uttara Kannada District, 2)
Commissioner, Karwar City Municipal Council, 3) Assistant Director,
Youth Eimpowerment & Sports Department, Karwar and 4) Deputy
Director & Member Secretary, Uttara Kannada District Tourism
Development Committee, Karwar to demolish the iliegal siruciuies as
identified by the Joint Expert Committee and file Compliance Report
witiiin 30 days from the date of receipt of the notice. Copies of 4
notices mentioned above dated 01/04/2024 along with English

translation are furnished herewitii foi the kind peiusal of this Hon'bie
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Tribunal and marked as ANNEXURES — 4, 5, 6 & 7 respectively. Even
after issuance of direction under Section 5 of the Environment
(Protection) act, 1986, the respective officers have failed to comply the

direction given in the said notices.

. That the Respondent No. 4 submits that when the concerned officials
of the respective departments failed to comply with the directions
issued under Section 5 of the E.P. Act, a D.O. letter dated 30/08/2024
was addressed to the Deputy Commissioner & Chairman, DCZMC,
Uttara Kannada District by the Additional Chief Secretary, Forest,
Ecology & Environment Department, Government of Karnataka
requesting to clear/demolish the illegal structures at the earliest on
urgent basis and file compliance report. Again on 20/03/2025, another
D.O. letter was addressed to the Deputy Commissioner & Chairman,
DCZMC, Uttara Kannada District by the Additional Chief Secretary,
Forest, Ecology & Environment Department, Government of Karnataka
requesting to clear/demolish the illegal structures at the earliest on
urgent basis and file compliance report. One more D.O. letter dated
01/08/2025 was addressed to the Deputy Commissioner & Chairman,
DCZMC, Uttara Kannada District by the Principle Secretary, Forest,
Ecology & Environment Department, Government of Karnataka
requesting to clear/demolish the illegal structures at the earliest on
urgent basis and file compliance report since the matter is pending

before the Hon’ble NGT. Copies of 3 D.O. letters mentioned above




dated 30/08/2024, 20/03/2025 and 01/08/2025 along with English
translation are furnished herewith for the kind perusal of this Hon’ble

Tribunal and marked as ANNEXURES - 8, 9 & 10 respectively.

7. That the Respondent No. 4 submits that in spite of issuing directions
Under Section 5 of E.P. Act, 1986 and addressing D.O. letters, the
Deputy Commissioner & Chairman, DCZMC, Uttara Kannada District
has not taken any credible action to remove/demolish the illegal
structures in Dr. Ravindranath Tagore Beach and Kali river bank as
identified by the Joint Expert Committee. The Respondent No. 4 has to
depend on the Deputy Commissioner & Chairman, DCZMC, Uttara
Kannada District for implementing any directions in this regard due to

logistical and other reasons.

8. Hence the Respondent No. 4 most respectfully request this Hon'ble
Tribunal to pass necessary orders to the Deputy Commissioner &
Chairman, DCZMC, Uttara Kannada District to remove/demolish the
illegal structures in Dr. Ravindranath Tagore Beach and Kali river bank

as identified by the Joint Expert Committee.

Date: 23/09/2025 Member Secretary
Place: Bangalore (Karnataka State Coastal Zone
Management Authority)

Member Secretary, KSCZM:
Jepartment of Forest, Ecology and Environ®
Karnataka Government Secretariat
Room No. 710, 7th Floor, 4th Gate.
M.S. Building, Bangalore - $60 001



ANNERUgE- 4

KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
{Constituted by MoEF & C.C Government of India, under Sub-Section {1) & (3) of E(P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under Section 5 of the Environment (Protection) Act, 1986

I |

. Whereas, the Ministry of Environment and Forests, Government of India have
issued CRZ Notification No. S.0. 19(E) dated 6t January 2011 with a view to
ensure livelihood security to the fishermen and other local communities, living
in the coastal areas and to conserve and protect coastal stretches, its unique
environment and its marine area, under sub-section (1) and clause (v} of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986.

-

Whereas, all projects attracting this notification require prior CRZ Clearance
from the concerned regulatory authority ie., Karnataka State Coastal Zone
Management Authority. :

(@V]

Whereas, certain activities are prohibited within the Coastal Regulation Zone
(CRZ) as per para 81 CRZI(i) and 8TICRZ1I (i) of CRZ Notification 2011.

-
Bt

Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

5 Whereas, the Karnataka State Coastal Zone Management Authority has
considered this matter during the meeting held on 15.02.2018 and the Authority
has given instructions to the Regional Director, Karwar to conduct spot
inspection and submit a detailed report on this issue.

/. |

¢ Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018
&
reported that you have taken up the following works in CRZ areas at Karwar
in violation of the provisions of CRZ Notification 2011.

1. Construction of Rock garden in CRZ 1 and CRZ Il areas.

2. Construction of building adjacent to Drive in Hotel in CRZ T and CRZ 1l

areas.
Construction of Branded Food Courtin CRZ | and CRZ 1] areas

~
T

2

2uom No. 710, 7th Floor, 4th Gate, M.S. Building. Bengaluru - 560001, Phone : OR0-22353961
£-mail © meksczma@email.com  Website : www.ksczma karnataka.gov.in
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Whereas, the Karnataka State Coastal Zone Management Authority has
examined this matter during the meeting held on 27.04.2018 and considered
these activities as violation as per para 81 CRZ I(i) and 8 II CRZ II (i) of CRZ
Notification. Hence, decided to give Notice of Proposed Directions (NFD)
under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of
the Environment (Protection) Rule 1986. '

Wheteas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a
direction to submit reply within 15 days.

Whereas, for the said notice, you had submitted reply on 29.06.2018, for which it
was instructed vide even letter dated 09.09.2020 to produce.all the necessary
documents to prove that the buildings which have been taken up for renovation
were existing building prior to 1991. However, no clarification has been
received so far,

In the meanwhile an O.A. n0.225/2021 has been filed before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon’ble NGT in its order dated 19.12.2022, pointed out as to
why the KSCZMA Authority was not taking any further action in this regard.

1. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm

the proposed directions issued under section 5 of Environment (Protection) Act,
1986 in exercise of the powers delegated to the Authority vide order no. S.0.
4650(E) dated 30t September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Additional Deputy Commissioner and Member Secretary,

Dr. Rabindranath Tagore Beach Development and Conservation Committee
{Rgd), Karwar, Uttara Kannada District is hereby directed under section 5 of the
Fnvironment (Protection) Act, 1986 to demolish, 1) Rock garden Constructed in
CRZ 1 & partially in CRZ 11, 2) Building Constructed adjacent to Drive in Hotel
in CRZ I & partially in CRZ 11, 3) Branded Food Court constructed in CRZ 1 &
partially in CRZ II for violation of the provisions of CRZ Notification 2011 as per

para 8 T CRZ I (i) & para8 Il CRZ II (i).

«vsuq
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Compliance report on the above direction shall be filed before the Authority
within 30 days from the date of receipt of this direction, failing which the Authority
will be constrained to initiate necessary action in accordance with the law.

fha

(R. G{'i ul)
Member Secretary, KSCZMA,
Commissioner {Technical Cell),
Forest, Ecology & Environment Department.

Additional Deputy Commissioner and

Member Secretary,

Dr. Rabindranath Tagore

Beach Development and
Conservation Committee (Rgd),
Karwar.

Copy to:-
1. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC,
Karwar for information and necessary action.
2. The Regional Director (Env), Karwar for information.
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E{P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under ‘Section 5 of the Environment (Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have issued
CRZ Notification No. S.0. 19(E) dated 6% January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the coastal
areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986.

1

Whereas, all projects attracting this notification require prior CRZ Clearance from the
concerned regulatory authority ie., Karnataka State Coastal Zone Management
Authority.

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8 11 CRZ I A (ii) of the CRZ Notification 2011.

4 Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

5. Whereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on 15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on this issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of building behind Mayurvarama Vedhike
towards sea ward side of existing road in CRZ-II area, thereby violated the provisions
of CRZ Notification 2011.

7 Whereas, the Karnataka State Coastal Zone Management Authority has examined this
matter during the meeting held on 27.042018 and has considered this activity as
violation of CRZ Notification. Hence, decided to give Notice of Proposed Directions
(NPD) under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of
the Environment {Protection) Rule 1986.

5

Room No. 710, 7th Floor, 4th Gate, M.S. Building, Bengaluru - 560001, Phone : 0D8(-22353961
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8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a direction to
submit reply within 15 days. But you have not submitted any reply so for

9. In the meanwhile an O.A. n0.225/2021 has been filed before NGT (5Z) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to why
the KSCZMA Authority was not taking any further action in this regard.

10, Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm the
prop'osxed directions issued under section 5 of Environment (Protection) Act, 1986 in
exercise of the powers delegated to the Authority vide order no. S.0. 4650(E) dated 30t
September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Commissioner, City municipal Council, M.G. Road, Karwar, Uttara
Kannada District is hereby directed under section 5 of the Environment {Protection)
Act, 1986 to demolish the constructed building behind Mayurvarama Vedhike for
violation of the provisions of CRZ Notification 2011 as per para 8 11 CRZ 11 (i).

Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. GoRul)
Member Secretary, KSCZMA,
Commissioner (Technical Cell),
Forest, Ecology & Environment Department.

o ‘;\‘f}/

3 ¢

et o
To,
e
Comumissioner, =
City municipal Council,
M.G. Road, Karwar, Karnataka 581301.
Copy to:

_1-~The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC, Karwar
for information and necessary action. :
2" Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore
Beach Development and Conservation Committee (Rgd), Karwar for information
_arul necessary action.
-3, The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable
action in this mater & report.

4
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
{Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

No. FEE 6 CRZ 2018 Date: 16.02.2023

Direction under Section 5 of the Environment (Protection) Act, 1986

1. Whereas, the Ministry of Environment and Forests, Government of India have issued
CRZ Notification No. S.0. 19(E) dated 6% January 2011 with a view to ensure
livelihood security to the fishermen and other local communities, living in the coastal
areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance from the
concerned regulatory authority ie., Karnataka State Coastal Zone Management
Authority.

G2

Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8 111 CRZ 111 A (ii) of the CRZ Notitication 2011.

4. Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification 2011.

3;,! ¥

Whereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on 15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on ﬂ‘llS issue.

6. Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of Hostel Building for the trainees at Sy. No.
6A1A of Chittakula Village, Karwar in NDZ of CRZ Il area, thereby violated the
provisions of CRZ Notification 2011.

7. Whereas, the Karnataka State Coastal Zone Management Authority has examined this
matter during the meeting held on 27.04.2018 and has considered this activity as
vielation of CRZ Notification. Hence, decided to give Notice of Proposed Directions
(NPD) under section 5 of the Environment (I’mtcahon) Act, 1986, read with Rule 4 ot
the Environment (Protection) Rule 1986.

2
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e
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8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a direction to
submit reply within 15 days. But you have not submitted any reply so for.

9. In the meanwhile an O.A. no.225/2021 has been filed before NGT (5Z) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to why
the KSCZMA Authority was not taking any further action in this regard.

10. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm the
proposed directions issued under section 5 of Environment (Protection) Act, 1986 in
exercise of the powers delegated to the Authority vide order no. 5.0. 4650(E) dated 30t
September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, you, Assistant Director, Youth Empowerment and Sports
Department, Karwar, Uttara Kannada District is hereby directed under section 5 of the
Environment (Protection) Act, 1986 to demolish the Hostel Building constructed in Sy.
No. 6A1A of Chittakula Village, Karwar in CRZ -IT1I NDZ area for violation of the
provisions of CRZ Notification 2011 as per para 8 111 CRZ III A (ii).

Compliance report on the above direction shall be filed before the Authority within’
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. Gokul)
C’“_ \ Member Secretary, KSCZMA,
‘{‘r;/l“ ll & Commissioner {Technical Cell),
e ‘;i{_ - ,2 : Forest, Ecology & Environment Department.
LBt m
~To, :
Assistant Director,
Youth Empowerment and Sports Department,
Karwar.
Copy to:

1. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC, Karwar
for information and necessary action.
2. Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore
Beach Development and Conservation Committee (Rgd),Karwar for information
_and necessary action.
3. The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable
action in this mater & report.
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

RO, e93323¢ 06 AT TN 2018 5208 01.04.2024.

AT[od: G CedtOtIReE DonRRLT® FrEe) 3T, el édadeiTAYy,
B, R0 FURIP JODOEE SO e9PEMLIR SVI0NAT) Wi,

epe3fs: 1. BT0E:06.02.2023 Cotd B TRFET Udd; TSP sdood
~DEIF B B FTICE Ao AP,
2. @Ed8 e ITt (BDRT), wtdd WU &8I moady
DYDE/F e/ GVe30EI3/2023-24/1371,  QID0F: DIWOT:
25.09.2023
3. BAROE: 28.02.2024 Tordh I 44338 w0oFddT Doz S0
3Ood DedF Bve SRTIVE Fedadh SR
e300 IRODE, FOLOHACIOSE, LIV F3,3 230D FaTIp0es Baddcd) oW,
S0P Aochoges  Sood DA ee0d olREden wiland
SR taedarddLd), BART0EF Jedinres, Batédera AT T3, DeIDE LS, DD
SWHEES, TELE, AN 20X Jepe, wEddmi FELE Tens DT Macde
5000 FeINeh 8e3 BT, Bk i, KRY FebhatdbArS03 T L. LPOTE,
DELE,., 5380ed) Dirter* [ta® IXRTHSVT.

93303 (RZ eaAMEI0H, HO0HRA FUNUE TRL 30w & TYI0R
238HE33ENY 2R, DAROE: 27.04.2018 BOM JBE S9RE0S Aohe), S0 Aesu?
s ©DRBET 2011 God R3D 363838 NnF, ISR N[O WWOTAN! HOMA 2 DAL TISIN)
SDRT (RoUuges) sa0d, 1986 8 Zgo* 5 Cod Satdda* AtBeiond,.

B0 Buey0Ee B0, D0 06,02.2023 JoOL 2ONS FR0FESE O
B3P sdeah S3rame wah)Fa0ns Jz30bhe), it 33 ER, SDAT (ROUFH) sl
19860 Sgar 5 o3 (Direction) st Pjruwr&},{ DJ0B: 16022023 TOG O FFIOLB
0 0aIR3EIITOR DtrdeNnd), e3t38 Bre3drie alwadidt Asdhezaddes ALT,deane)..

1) o Macds i, Betsier i3, - aat EE3e), e9r3nE, 8 F83,03 JedwE te B L30dcy

235500 ROR DeFACIEICN, 3UsRAPAGE08, Y. U0SRRG Daretst GO
820y £92063,00, 08y, BOUTFme 48, 5006300 Re3ON SateIA* NBeddNd

Room No. 710, 7th Floor, 4th Gate. M. S Bulklmg Bes ,m}uru - 360001, Phone @ 080-22353061
E-mail © msksczma@gmail.com  Website @ ww w.kscema. karnataka. gov.in
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7)) %9000 ORI WBIBWE MYPedE H.SO0. 6e1ed 3. e, AT,
SOETHE), DA Ftee  FepBoh  B[A3 IO FELEID,
303N eLRE03, JCKFITO 030 FFOED DB, BTE AR, FoTe300,
Q3D SeLEIRE JeC3TNG.

3) 590908 BB TG eHoDATIeDE SRTOD 20gIant Deddf A3 FELE &
F939,DF DR e3RCITELCDIY, 30RRPRS03, LBOINTR, INoAL,
330390 QadR SCEIRE LT3N

3008386, B3EdT ACKEBT) (SOXV) 9030 Fe3T) DJe0T: 25.09.2023
oy ANAGS SUHORHE), Foe3P JCDOTTED 30H LIDAMIT VIO A
I3 DeEREDNONI DR, DeIDELNTI, Rogpeerasen 3TIRAPAL)
D3, el A0 Do;odehoERoDe),  REO Q0TI FHIOED
CTPDERNIHTO0RE AED ISFIT @wDABHS WOI STH A€ R308 DO,
e 0HICREDR 3LAT PN 30040638 -

SN0, RGO w330, DIP0E: 28.02.2024 SO SL3 ToE €Y
Doty FOVESY 30 De3E B SYPHIVTA 4438 ®30DHE). DO Je3TeIaN
230352 S BYFTOBOZ JEIEORNE, FRAFINCIZE.

"2OX8 Movwme wood, 1986 JFga¢ 5 Jo3d IWCrIJITD,
JeReDNB B SHSE8INe o3ReHtt FHaent Jmobads,
T DTTEE), R 43N 233 FRopdddBd e
PO OFIRCOR FraRPY AoDhoIFee HeodBe), NeFAITIT
eogsd TR B, I3TPrePmod 2035 S8
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Near translation of directions issued under section 5 of E(P) Act No. FEE 6 CRZ
2018 Dated 01.04.2024 to D.C. karwar
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 Date: 01.04.2024

Sub: Violation of Coastal Regulation Zone Notification by
carried out various act1v1t1es on Dr. Rabindranath Tagore
seashore - reg.

Ref: 1) Proceedings of the meeting ‘of Karnataka State
Coastal Zone Management Authority held on
06.02.2023.

2) Regional Director (Environment), Karwar vide letter
No: PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371,
Dated: Dated: 25.09.2023.

3) Proceedings of the 44 Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024

* Kk ok ok k

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Mdvocate has given a legal notice, requesting to take appropriate action with regard
to the constructions of a restaurant, a hotel extension building, a fish market
buﬂdmg, a private bus stand, a multi-storey building and a rock garden etc. at

irwar beach in Uttara Kannada district, violating Coastal Regulation Zone
Notification.

Accordingly, examining in the Authority meeting held on 27.04.2018,
~riding violation of the CRZ Notification of 2011, the Authority had issued the
¢ on the said activities as per section 5 of the Environment (Protection) Act,

~
i
m
ey
M

fd  bed

The said violation case was discussed in detail in the Karnataka State Coastal
Zone Management Authority meeting held on 06.02.2024, and the direction was
issued on 16.02.2023 accordmg to Section 5 of Environment (Protection) Act, 1986 to
the fuliowing violators. But no reply has been received so far.

1) Notice has been issued to Dr. Rabindranath Tagore beach development
and conservation committee, Karwar to demolish the rock garden,
unauthorised construction beside hotel drive inn and Branded Food
Shops.

2) Notice has been issued to Director, Department of Youth Empowerment
and Sports, Karwar to demolish the hostel building constructed in the
survey number 6A1A of Chittakula Village, Karwar Taluk, Uttara
Kannada District in No Development Zone of CRZ-IIL
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3) Notice has been issued to the Commissioner, Municipal Corporation,
Karwar to demolish constructed building behind Mayuraverma Vedike
at Karwar sea shore.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete demolish
of all the unauthorized constructions constructed in violation of CRZ Notification
and to submit the report for complying the said direction since the case has been
filed in the Hon'ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken. -

“Tt was discussed in detail that though the direction was issued
under section 5 of the Environment Protection Act, 1986, there
was no action taken and hence it was decided to issue a final
notice to the -violators to demolish the wunauthorized
constructions constructed in the Coastal Regulation Zone”.

As per the decision of the Authority, the final direction has been given to you
under section 5 of the Environment Protection Act, 1986 to demolish the above
mentioned unauthorized construction. Compliance report on the above direction
shall be filed before the Authority within 30 days from the date of receipt of this
direction, failing which the Authority will be constrained to initiate necessary action
in accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
District Commissioner/Chairman,
Karwar District Coastal Zone Management Committee
Karwar District. :
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)
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Near translation of directions issued under section 5 of E(P) Act No. FEE 6 CRZ
2018 Dated 01.04.2024 to Commissioner, Municipal Corporation

KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

~No. FEE 6 CRZ 2018 Date: 01.04.2024
-7
Sir, / WM\_rf Wfl (A~ 0‘70 ﬁhmpou?c -5
— E—
Sub: Violation of Coastal Regulation Zone Notification by

carried out various activities on Dr. Rabindranath Tagore
seashore - reg..
Ref: 1) Proceedings of the meeting of Karnataka State Coastal

Zone Management Authority held on 06.02.2023.

2) Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371, Dated:
Dated: 25.09.2023

3) Proceedings of the 44th Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024

kR kR ok

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action with regard
to the constructions of a temporary fish market behind the Mayuraverma Vedike of
Farwar, Uttara Kannada District, violating Coastal Regulation Zone Notification.

Accordingly, examining in the meeting of the Authority held on 27.04.2018
with regard to the construction of a temporary fish market behind the Mayuraverma
Vedike of Karwar, Uttara Kannada violating CRZ Notification as the prior
approval of the Coastal Regulation Zone has not been obtained it has been
considered as violation of CRZ Notification, 2011 and notice was given to you
according to section 5 of the Environment (Protection) Act 1986. As the suitable reply
has not been received, the said violation case was discussed in detail in the
larnataka State Coastal Zone Management Authority meeting held on 06.02.2024,
and for the violators who have carried out unauthorized construction work in
violation of Coastal Regulation Zone Notification on the coast of Karwar beach,
Uttara Kannada District, the direction was issued on Date: 16.02.2023 according to
Section 5 of Environment (Protection) Act, 1986. But no reply has been received so
Iar.

Further, in a report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to submit a report on
the direction of the authorities to completely clear all the unofficial structures
constructed in the area of CRZ Notification violation and all the violators have been
directed to submit a report on the violation since the case has been registered in the
Hon'ble Green Tribunal.

The proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.
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“While the direction was issued under section 5 of the
Environment Protection Act, 1986 there was no action taken and
hence this was discussed in detail with the Authority and a final
notice was issued to the violators to clear the illegal structures
constructed in the Coastal Regulation Zone”.

As per the decision of the Authority, the final direction has been given to you
under section 5 of the Environment Protection Act, 1986 to demolish the
constructed building and temporary fish market behind the Mayuraverma Vedike.
Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
The Commissioner,
Municipal Corporation,
Karwar.

Copy to:

1) District Collector/ Chairman, Karwar Dlstrlct Coastal Zone Management
Committee, Karwar District.
2) Regional Director (Environment) Karwar has asked the petitioners to identify
an additional part of the building to be cleared and direct the violators to clear
the area.
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Near translation of directions issued under section 5 of E(P) Act No. FEE 6 CRZ
2018 Dated 01.04.2024 to Department of Youth Empowerment and Sports
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KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 Date: 01.04.2024
Sir,

Sub:  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore
seashore - reg.

Ref: 1)  Proceedings of the meeting of Karnataka State Coastal

Zone Management Authority held on 06.02.2023.

2)  Regional Director (Environment), Karwar vide letter
No: PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371,
Dated: Dated: 25.09.2023.

3)  Proceedings of the 44thKarnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024.

* kK kK

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action for the
construction of a hostel building with respect of adventure sports in the No
Development Zone of CRZ-IIl at Sy.No. 6A1A of Chittakula Village, Karwar Taluk,
Uttara Kannada District,

Accordingly, examining in the meeting of the Authority held on 27.04.2018, as
the prior approval of the Coastal Regulation Zone has not been obtained it has been
considered as violation of CRZ Notitication, 2011 and notice was given to you
according to section 5 of the Environment (Protection) Act 1986. But due to non
receipt of appropriate reply, the said violation case was discussed in detail in the
Karnataka State Coastal Zone Management Authority meeting held on 06.02.2023,
and for the violators who have carried out unauthorized construction work in
violation of Coastal Regulation Zone Notification on the coast of Karwar, Uttara
Kannada District, the direction was issued vide dated 16.02.2023 according to
Section 5 of Environment (Protection) Act, 1986. But no reply has been received so
far.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete demolish
of all the unauthorized constructions constructed in violation of CRZ Notification
and to submit the report for complying the said direction since the case has been
filed in the Hon’ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
¥arnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.
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“Tt was discussed in detail that though the direction was issued
under section 5 of the Environment Protection Act, 1986, there
was no action taken and hence it was decided to issue a final
notice to the violators to demolish the wunauthorized
constructions constructed in the Coastal Regulation Zone”.

As per the decision of the Authority, you have been given the direction under
section 5 of the Environment Protection Act, 1986 to demolish the construction of a
hostel building constructed for adventure sports in the area of No Development
Zone of CRZ-III in Sy. No. 6ATA of Chittakula Village, Karwar Taluk, Uttara
Kannada District. Compliance report on the above direction shall be filed before the
Authority within 30 days from the date of receipt of this direction, failing which the
Authority will be constrained to initiate necessary action in accordance with the law.

L]

(R. Gokul)
. Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

To:
Assistant Director,
Department of Youth Empowerment and Sports
Karwar.

Copy to:

1)  District Collector/ Chairman, Karwar District Coastal Zone Management
Committee, Karwar District.

2)  Regional Director (Environment) Karwar has asked the petitioners to identify
an additional part of the building to be cleared and direct the violators to clear the
area.



= 5.~ ANV EXURE — F

e

KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E{P) Act 1986}
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Near translation of directions issued under section 5 of E(P) Act No. FEE 6 CRZ
2018 Dated 01.04.2024 to Uttara Kannada District Tourism Development

Committee <« J ﬂﬁ
[vezt ;/mﬁm\ ﬁn N IC — F
—_——
KARNATAKA STATE COASTAL ZONE MANAGEMENT AUTHORITY

No. FEE 6 CRZ 2018 Date: 01.04.2024
Sir,

Sub:  Violation of Coastal Regulation Zone Notification by
carried out various activities on Dr. Rabindranath Tagore
seashore - reg.

Ref: 1)Proceedings of the meeting of Karnataka State Coastal
Zone Management Authority held on 06.02.2023.
)Regional Director (Environment), Karwar vide letter No:
PraNiPa/KaNiVa/Ni.Violation/2023-24 /1371, Dated:
Dated: 25.09.2023
3)Proceedings of the 44th Karnataka State Coastal Zone
Management Authority Meeting held on 28.02.2024

¥k ok k Rk

With reference to the subject cited above, Mr. Shri. Balakrishna S.Pai,
Advocate has given a legal notice, requesting to take appropriate action with regard
to the unauthorized constructions of restaurant, a hotel extension building, a fish
market building, a private bus stand, a multi-storey building and a rock garden,
violating Coastal Regulation Zone Notification.

Accordingly, examining in the meeting of the Authority held on 27.04.2018
with regard to the unauthorized constructions of rock garden, branded food shops
constructed beside hotel drive-in has been discussed in the Authority meeting held
on 27.04.2018, and it was noticed that Managing Director, District Reconstruction
Center has not taken the permission of CRZ to construct the building in CRZ I and
CRZII. Hence, the notice has been issued for the said constructions as per section
5 of the Environment (Protection) Act, 1986.

In response to this notice Additional District Collector and Member Secretary,
Uttara Kannada Tourism Destination and Development, Conservation Committee
Karwar have submitted a report to the authority on 29.06.2018 and in the said report
reply has given that the old buildings have been renovated and no new construction
will be done.

The said violation case was considered and examined in the meeting of
Karnataka State Coastal Zone Management Authority held on 07.03.2019. It was
decided to inform the Regional Director (Environment) Karwar to re-inspect the
points in the report dated 29.06.2018 and give a detailed report and to furnish him
with a document as proof that these buildings existed before 1991 as the said
buildings were claimed to be pre-1991 official buildings on 09.09.2020. But no report
has been received in this regard Date: 25.2.2022 reminder letter has been written. But
till now the report is not received.



The said violation case was discussed in detail in the meeting of the Karnataka
State Coastal Zone Management Authority held on 06.02.2023 and once again the
direction as per section 5 of the Environment (Protection) Act, 1986 was issued to the
violators who carried out unauthorized construction work in violation of the Coastal
Control Zone Notification on the coast of Karwar in Uttara Kannada District on
16.02.2023. But so far no reply has been accepted.

Further, in the report submitted by the Regional Director (Environment)
Karwar on 25.09.2023, it has been informed to all the violators to complete demolish
of all the unauthorized constructions constructed in violation of CRZ Notification
and to submit the report for complying the said direction since the case has been
filed in the Hon'ble Green Tribunal.

Further, the proposal has been discussed in detail at the 44th meeting of the
Karnataka State Coastal Zone Management Authority held on 28.02.2024 and the
following decision has been taken.

“Tt was discussed in detail that though the direction was issued
under section 5 of the Environment Protection Act, 1986, there
was no action taken and hence it was decided to issue a final
notice to the violators to demolish the wunauthorized
constructions constructed in the Coastal Regulation Zone”.

As per the decision of the Authority, the final direction has been given to you
under section 5 of the Environment Protection Act, 1986 to demolish the illegal
construction of rock garden, branded food shops constructed beside hotel drive-in.
Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be
constrained to initiate necessary action in accordance with the law.

(R. Gokul)
Member Secretary, KSCZMA,
Forest, Ecology & Environment Department.

T
Deputy Director and
Member Secretary,
Uttara Kannada District Tourism Development Committee _
Karwar, Uttara Kannada - 581301.
Copy to:

1) District Collector/ Chairman, Karwar District Coastal Zone Management
Committee, Karwar District. ‘

2) Regional Director (Environment) Karwar has asked the petitioners to identify
an additional part of the building to be demolished and direct the violators to
clear the area.
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1. Mr, FLK. Vasanth, the learned counsel appearing for the Karnataka SCZMA has filed a
paper book, considering the notice issued on 01.01.2024 by the Karnataka SC/ZMA under
Section 3 of the Environment (Protection} Act, 1986 to demolish the unauthorized

construction within 30 davs.

>l

2. On 12.04.2024, a reply was filed by the Department of Tourism, Uttara Kannada District,
Karwar.
Today, it is stated that in view of the Lok Sabha Ulection Model Code of Conduct, the

i

Deputy Commissioner is on election duty and after the completion of the election process;
the illegal construction would be removed.

b In this regard, we direct the Karnataka SCZMA to file a status report before the next date of
hearing,
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Near translation of D.O. letter No. FEE 6 CRZ 2018 Dated 30.08.2024 from
Additional Chief Secretary to Govt, Forest, Ecology and Environment to Deputy

Commissioner, Uttara Kannada District.
/wamégﬂ'mm & Annegust — &
e

D.O. letter No. FEE 6 CRZ 2018 Date: 30.08.2024.

Smt. Lakshmi Priya. K,

Sub: Violation of Coastal Regulation Zone Notification by carrying out
various activities on Dr. Rabindranath Tagore seashore - reg.

Ref: Direction of even number Dated: 01.04.2024 under section 5 of the
Environment (Protection) Act 1986 by Member Secretary,
Karnataka State Coastal Zone Management Authority.

Your attention is drawn to the direction dated: 01.04.2024 cited above with
reference to the subject above. Accordingly, construction of unauthorized buildings
in violation of Coastal Regulation Zone Notification on the coast of Karwar, Uttara
Kannada District was discussed in detail in the Karnataka State Coastal Zone
Management Authority meeting held on 06.02.2023, and direction under Section 5 of
Environment (Protection) Act, 1986 were issued vide dated 16.02.2023 to the
tollowing violators to remove the said constructions.

1) Notice has been issued to Dr. Rabindranath Tagore beach Development
and Conservation Committee , Karwar to demolish the rock garden,
unauthorised construction beside hotel drive inn and Branded Food
Shops.

2) Notice has been issued to Director, Department of Youth Empowerment
and Sports, Karwar to demolish- the hostel building constructed in the
survey number 6A1A of Chittakula Village, Karwar Taluk, Uttara
Kannada District in No Development Zone of CRZ-III.

3) Notice has been issued to the Commissioner, Municipal Corporation,
Karwar to demolish constructed building behind Mayuraverma Vedike
at Karwar sea shore.

However, as the information from violators and district administrator have not
been received and said violation case has also been filed in Hon’ble National Green
Iribunal, direction cited at reference has been issued under section 5 of the
Environment (Protection) Act, 1986 to demolish the unauthorized construction, as
g, er the decision of 44th meeting of the Karnataka State Coastal Zone Management

uthority held on 28.02.2024.

However, the matter, for which no action has been taken till date, was
discussed in detail in the meeting of 45% Karnataka State Coastal Zone Management
Authority  held on 22.07.2024 and it was decided to make yourselves directly
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responsible for any further adverse orders and further developments in the Hon'ble
National Green Tribunal.

Further, the Hon'ble Tribunal vide order dated:21.05.2024 directed as follows.

9.

10.

11.

12.

Mr. HK. Vasanth, the learned counsel appearing for the Karnataka
SCZMA has filed a paper book, considering the notice issued on
01.04.2024 by the Karnataka SCZMA under Section 5 of the Environment
(Protection) Act, 1986 to demolish the unauthorised construction within 30
days. o
On 12.04.2024, a reply was filed by the Department of Tourism, Uttara
Kannada District, Karwar.

Today, it is stated that in view of the Lok Sabha F:Iection Model Code of
Conduct, the Deputy Commissioner is on election duty and after the
completion of the election process, the illegal construction would be
removed.

In this regard, we direct the Karnataka SCZMA to file a status report
before the next date of hearing.

Accordingly, the Hon’ble Tribunal directed the Karnataka State Coastal Zone

Management Authority to file status report before the next date of hearing dated
05.08.2024.

Presently, as it has been submitted to the Hon'ble Tribunal that the illegal
building will be vacated after the completion of the Lok Sabha election process, it is
requested to consider this case very seriously and on an urgent basis, vacate the
illegal structures constructed in the Coastal Regulation Zone and submit a
complaince report to the Hon'ble Tribunal and the Department of Ecology and
Environment as a matter of urgency.

With regards

Yours sincerely

Smt. K. Lakshmi Priya, LA.S,,

District Commissioner/ Chairman,

Uttara Kannada District Coastal Zone Management Committee,
Uttara Kannada District.

Karwar
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1. Mr. FHLK. Vasanth, the learned counsel appearing for the Karnataka SCZMA

has filed a paper book, mmldvrmg the notice issued on 01.04.2024 by the
. Karnataka SCZMA under Section 5 of the Environment (Protection) Act, 1986
to demolish the unauthorized construction within 30 days.

2. On 12.04.2024, a reply was filed by the Department of Tourism, Uttara
Kannada District, Karwar.

3. Today, it is stated that in view of the Lok Sabha Election Model Code of
Conduct, the Deputy Commissioner is on election duly and after the
completion of the election process, the illegal construction would be remoy ed.

4. In this regard, we direct the Karnataka SCZMA 'to file a status report before the
next date of hearing,
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Near translation of D.O. letter No. FEE 10 EAA 2023, Dated 20.03.2025 from
Additional Chief Secretary to Govt, Forest, Ecology and Environment to Deputy
Commissioner, Uttara Kannada District.
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D.O. letter No. FEE 10 EAA 2023 Date: 20.03.2025.

Smt. Lakshmi Priya. K,

Sub: Violation of Coastal Regulation Zone Notification by carrying out
various activities on Dr. Rabindranath Tagore seashore - reg.

Ref: 3. Direction of even number Dated: 01.04.2024 under section 5 of
the Environment (Protection) Act 1986 by Member Secretary,
Karnataka State Coastal Zone Management Authority.

4. D.O. letter of even number dated 30.08.2024.

Your attention is drawn to the letter cited above with reference to the subject
above. Accordingly, construction of unauthorized buildings in violation of Coastal
Regulation Zone Notification on the coast-of Karwar, Uttara Kannada District was
discussed in detail in the Karnataka State Coastal Zone Management Authority
meeting held on 06.02.2023, and direction under Section 5 of Environment
(Protection) Act, 1986 were issued vide dated 16.02.2023 to the following violators to
remove the said constructions.

1) Notice has been issued to Dr. Rabindranath Tagore Beach Development
and Conservation Committee, Karwar to demolish the rock garden,
unauthorised construction beside hotel drive inn and Branded Food
Shops.

2) Notice has been issued to Director, Department of Youth Empowerment
and Sports, Karwar to demolish the hostel building constructed in the
survey number 6A1A of Chittakula Village, Karwar Taluk, Uttara
Kannada District in No Development Zone of CRZ-IIL

3) Notice has been issued to the Commissioner, Municipal Corporation,
Karwar to demolish constructed building behind Mayuraverma Vedike
at Karwar sea shore. =

However, as the information from violators and district administrator have not
been received and said violation case has also been filed in Hon'ble National Green
Tribunal, direction cited at reference (1) has been issued under section 5 of the
Environment (Protection) Act, 1986 to demolish the unauthorized construction, as
per the decision of 44t meeting of the Karnataka State Coastal Zone Management
Authority held on 28.02.2024.

However, the matter, for which no action has been taken till date, was
discussed in detail in the meeting of 45t Karnataka State Coastal Zone Management
Authority held on 22.07.2024 and it was decided to make yourselves directly
responsible for any further adverse orders and further developments in the Hon'ble
National Green Tribunal.
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Further, the Hon'ble Tribunal vide order dated:21.05.2024 directed as follows.

5. Mr. HK. Vasanth, the learned counsel appearing for the Karnataka
SCZMA has filed a paper book, considering the notice issued on
01.04.2024 by the Karnataka SCZMA under Section 5 of the Environment
(Protection) Act, 1986 to demolish the unauthorised construction within 30
days.

6. On 12.04.2024, a reply was filed by the Department of Tourism, Uttara
Kannada District, Karwar.

7. Today, it is stated that in view of the Lok Sabha Election Model Code of
Conduct, the Deputy Commissioner is on election duty and after the
completion of the election process, the illegal construction would be
removed. ,

8. In this regard, we direct the Karnataka SCZMA to file a status report
before the next date of hearing,. L

Accordingly, the Hon’ble Tribunal directed. the Karnataka State Coastal Zone
Management Authority to file status report before the next date of hearing.

Further, as per the submission made to the Hon'ble Tribunal that the illegal
building will be removed after the completion of the Lok Sabha election process and
considering this case as very serious and urgent, it was requested vide D.O. letter
cited at (2) above, to remove ‘the illegal buildings constructed in the Coastal
Regulation Zone and submit compliance report to the Hon'ble tribunal and the
Department of Ecology and Environment as a matter of urgency. However, it is
regrettable that no compliance report has been received from you till date.

I therefore request you to bestow your personal attention in this matter, vacate
the illegal building constructed in the Coastal Regulation Zone immediately and
submit compliance report to the Honorable Tribunal and to the Department of
Ecology and Environment.

With regards
Yours sincerely

Smt. K. Lakshmi Priya, I.A.S,,

District Commissioner/ Chairman,

Uttara Kannada District Coastal Zone Management Committee,
Uttara Kannada District.

Karwar
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01.04.2024 by the Karnataka SCZMA under Section 5 of the Environment
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7. On 12.04.2024, a reply was filed by the Department of Tourism, Uttara
Kannada District, Karwar.

3. Today, it is stated that in view of the Lok Sabha Election Model Code of
Conduct, the Deputy Commissioner is on election duty and after the
completion of the eclection process, the illegal construction would be
removed. ' 3 .

4. In this regard, we direct the Karnataka SCZMA to file a status report
before the next date of hearing.
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Near franslation of D.O. letter No. FEE 10 EAA 2023, Dated 01.08.2025 from

Principal Secretary to Govt (Ecology & Environment), Forest, Ecology and
Environment to Deputy Commissioner, Uttara Kannada District.

D.0. letter No. FEE 10 EAA 2023 Date: 01.08.2025.

7 .
Smt. Lakshmi Priya. K, ( RS /ﬂsﬂ\ j %/"\MMX ~ |O

Sub: Violation of Coastal Regulation Zone Notification by carrying out
various activities on Dr. Rabindranath Tagore seashore - reg.

Ref: 1. Direction of even number Dated: 01.04.2024 under section 5 of
the Environment (Protection) Act 1986 by Member Secretary,

Karnataka State Coastal Zone Management Authority.
2. D.O. letter of even number dated 30.08.2024 and 20.03.2025.

Your attention is drawn to the letter cited above with reference to the subject
above. Accordingly, construction of unauthorized buildings in violation of Coastal
Regulation Zone Notification on the coast of Karwar, Uttara Kannada District was
scussed in detail in the Karnataka State Coastal Zone Management Authority
meeting held on 06.02.2023, and direction under Section 5 of Environment
{Protection) Act, 1986 were issued vide dated 16.02.2023 to the following violators to
remove the said constructions.

(i

1) Notice has been issued to Dr. Rabindranath Tagore beach development
and conservation committee, Karwar to demolish the rock _garden,
unauthorised construction beside hotel drive inn and Branded Food
Shops.

2) Notice has been issued to Director, Department of Youth Empowerment
and Sports, Karwar to demolish the hostel building constructed in the
survey number 6A1A of Chittakula Village, Karwar Taluk, Uttara
Kannada District in No Development Zone of CRZ-IIL.

3) Notice has been issued to the Commissioner, Municipal Corporation,
Karwar to demolish constructed building behind Mayuraverma Vedike
at Karwar sea shore.

However, as the information from violators and district administrator have not
teen received and said violation case has also been filed in Hon'ble National Green
Iribunal, as per the decision of 44%* meeting of the Karnataka State Coastal Zone
Management Authority held on 28.02.2024.direction cited at reference (1) has been
issuied under section 5 of the Environment (Protection) Act, 1986 to demolish the
unauthorized construction

However, the matter, for which no action has been taken till date, was
discussed in detail in the meeting of 45t Karnataka State Coastal Zone Management
A ity held on 22.07.2024 and it was decided to make yourselves directly
responsible for any further adverse orders and further developments in the Hon'ble
National Green Tribunal.
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Further, the Hon'ble Tribunal vide order dated:21.05.2024 directed as follows.

1. Mr. H.K. Vasanth, the learned counsel appearing for the Karnataka
SCZMA has filed a paper book, considering the notice issued on
01.04.2024 by the Karnataka SCZMA under Section 5 of the Environment
(Protection) Act, 1986 to demolish the unauthorised construction within 30
days.

2. On 12.04.2024, a reply was filed by the Department of Tourism, Uttara
Kannada District, Karwar. ,

3. Today, it is stated that in view of the Lok Sabha Election Model Code of
Conduct, the Deputy Commissioner is on election duty and after the
completion of the election process, the illegal construction would be
removed. )

4. In this regard, we direct the Karnataka SCZMA to file a status report
before the next date of hearing. C

Accordingly, the Hon’-ble Tribunal directed the Karnataka State Coastal Zone
Management Authority to file status report before the next date of hearing..

Further, as per the submission made to the Hon'ble Tribunal that the illegal
building will be removed after the completion of the Lok Sabha election process and
considering this case as very serious and urgent, it was requested, to remove the
illegal buildings constructed in the Coastal Regulation Zone and submit compliance
report to the Hon'ble tribunal and the Department of Ecology and Environment as a
matter of urgency vide D.O. letter cited at (2) above. However, it is regrettable that
no compliance report has been received from you till date.

In the meantime, , as per the order dated: 07.07.2025 of the Hon'ble National’
Green Tribunal, Chennai, in O.A. No.: 225/2021 next date of hearing is fixed on
01.08.2025 (copy enclosed) and directed to submit information on the present status
of the matter and the action taken in this regard.

Therefore, I have taken the said case into my personal attention and have asked
the esteemed tribunal to immediately submit the current status of the case and the
action taken to clear the illegal building constructed in the Coastal Control Zone, as
well as a follow-up report to the Department of Ecology and Environment,
considering it the case as serious on priority. '

I therefore request you to bestow your personal attention in this matter, vacate
the illegal building constructed in the Coastal Regulation Zone immediately and
submit the information of present status and the action taken to the Honorable
Tribunal and compliance report to the Department of Ecology and Environment,
censidering it the case as serious on priority.

With regards

Yours sincerely

Smt. K. Lakshmi Priya, LA.S.,

District Commissioner/ Chairman,

Uttara Kannada District Coastal Zone Management Committee,
Uttara Kannada District, Karwar



